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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNA!
ORIGINAL APPLICATION NO. 87 12022

IN THE MATTER OF:

Mohaque Mehra

Versus

State of Karnataka and Others

...APPLICANT

,.. RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF RESPONDENT NO. 2

MOST RESPECTFULLY SHOWETH:

1. The instant Original Application has been filed pertaining to non-

forest activity and encroachment upon forest land at Sur"y No. 128

of Abbana Village, Hassan District, Karnataka.

2. lt is submitted that in compliance of orders dated 08.09.2023,

31.10.2023 and 05.02.2024 passed by this Hon'ble Tribunal, a cost

of Rs. 20,000/- has been paid by the Respondent State. As directed

by this Hon'ble Tribunal, a cost of Rs" 10,000/- has been paid in

favour of the Karnataka State Pollution Control Board as well as the

Applicant

True copy of proof of payment in favour of the KSPCB as well as the

Applicant is annexed herewith as Annexure 1 (Colly).

As far as encroachment upon the forest land and the action taken to

remove the same is concerned, it is pertinent to note the following

3.

4.
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dates and events that transpired, which are mentioned

chronolog ically as follows:

Date Event

1992-93 to
1995-96

l The Land bearing tne9 --'--J

Abbana village of Kenchammana Hoskote Hobli of Alur

Taluk was a Gomal Land (gol't. and reserved for animal

grazing) as per the original RTC and Akarbandh of the
year 1992-93. The extent of the said land was 67 Acre

12 Gunta, recorded in the name of Karnataka Forest

Department. The remaining 3 Acre 20 Guntas were
granted towards the Ahsraya yojana scheme during

1992-93 by the District Administration of Hassan

District.

The allotment of the said 3 Acre 20 Guntas was

subsequently cancelled by the District Magistrate ,

Hassan District, vide the order Number L.N.D(3)

328193-94 dated 15.04.1994. After the cancellation of
allotment, the Karnataka Forest Department has

planted trees of multiple varieties over the same. Thus,

the Karnataka Forest Department is in possession over

the whole extent of 70 Acre 32 Gunta Land in Survey

number 128 ol the Abbana village of Kencharrrn. 
]

Hoskote Hobli of Alur Taluk.

03.09.2022

The Range Forest Officer, Atu

the Tahasildar, Alur and Assistant Director of Land

Records, Alur Taluk to conduct a detailed survey and
provide Demarcated map of the Survey number 129 of
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the Abbana village of Kenchammana Hoskote Hobli of

Alur Taluk.

12.07.2023
A Joint survey was initiated by the Assistant Director of

Land Records (ADLR)Alur Taluk.

18.07.2023

The Deputy Conservator of Forests, Hassan Division,

Hassan requested the Deputy Commissioner,

Hassan, the Tahasildar, Alur and Assistant Director of

Land Records, Alur Taluk to provide Demarcated map

of the Survey number 128 of the Abbana village of

Kenchammana Hoskote Hobli of Alur Taluk

04.08.2023

Joint survey by the Taluk Surveyor, Alur Taluk and

Deputy Range Forest Officer cum Surveyor of

Kenchammana Hoskote Section of 'Alur Territorial

Range was completed.

25.10.2023

The Deputy Director of Land Records(DDLR) Hassan

provided a demarcated map of the Survey number 128

of the Abbana village of Kenchammana Hoskote Hobli

of Alur Taluk. As per the findings of the joint survey of

Taluk surveyor, Alur Taluk and Deputy Range Forest

Officer cum Surveyor of Kenchammana Hoskote

section of Alur Territorial Range, 09 Acres 34 Guntas of

Forest Land has been occupied in an unlavyful manner

by some bncroachers.

I

23.11.2023

The Range Forest officer, A]ur Range,'Alur has

registered Forest Offence cases against ulnauthorized

occupants of the Forest land in Survey number 128 of

the Abbana village as per the provisions of the

Karnataka Forest Act, 1963.

02.0'1.2024
The Assistant Conservator of Forest, and Technical

Assistant to the Deputy Conservator of Forests,

3



5.

Hassan Division have initiated @
Section 644 of the Karnataka Forest Act 1963, to evict

the illegal occupants from the Forest Land. Notices

have been served to the persons to appear in the

encroachment eviction case. After the comptetion of
the said proceedings, illegal occupants will be evicted

in accordance with law.

It is hence submitted that action has been initiated to evict the

persons who are in unauthorized occupation of the said forest land.

True copy of eviction notices sent to persons encroaching

upon/occupying forest land at survey No. 1zg of Abbrr" Village,

Hassan is annexed herewith as Annexure 2 (Colly).

It is hence being submitted that requisite action is being taken as per

law to remove encroachments. !n view of the same, it is requested

that the instant application may be dismissed.

\uPg*r
Asst Corterrretor of Foresn

&TAto DCF
HassanOlvth$llm
*""ro::ent No. 2

Filed By

Darpan KM
Standing Counse!

State of Karnataka

b.

Date: 08.02.2024
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